IM THE CEMNTFAL ADMINISTFATIVE TRIBUMAL, JAIFRUR EBEENCH, JATFUR.
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CP 9/96 (0B 4G632/95)
Lally Fam, 2.V. Sharma, Uailash Chand and Madan Gopal
... Petitioners )
Versus

Shri .M. Singhrur _ ... Respondent
CORAM:

HOM'ELE MF. GOFAL FRISHMA, VICE CHAIFMAN

HOM'ELE MR, O,F, SHAFMA, ADMIMNISTFATIVE MEMEEE
ror the Petibionsra ees Mr. Shiv Humar

For the Respondsnt e Mr, TI,D. Sharma

ORDER
PEF. HOII'ELE Mf GOPAL IPISHITA, VICE CHAIFMAN

Petitionzrs, namsd abive, have filed thiz Contempt Pehition u/z 17 of

th: Administrative Trikunsles Act, 1935, with ths allegation that the
regpondent, by not disposing oE the vepresentation made by the petitionzrs
vide Arn.A-3 Jdated 211,95, in terms of the direciions isansd in OA 163/95,

.

Azcidzld on 10.10.95, has committed contempt of court.

2. We have hzard the lezarned counsel for the partiszs.
|

2. The lezarned counsel for the vespondent has produced a veply, which
has bezn talen on record.  He has alac produced AnnlP-1 datsd 14.2.96 and
Arn.F-2 dated 29.2.9¢6 alengwitch the reply. A oopy of Annemare F-1 ¢o the
renly has been Jiven toe the learned counsel for the peticionels, aczording
Lo which the representation dabsd 24.1.9% has bzen sramined in the light of
the directicns of the Trilbunal and the civonlar referred to in the aforeszaid
decizion haz besn considered by the concsrnsd authority and it |
found that the petitionsrs are not ancitled bo any honcrvarium. . Sincz the
Airections of the Trilunal have bezn implaneantzd, no case of contempt is

mad: cut. This Contempt Petition is, therefore, dismizsed.
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ADMINISTFATIVE MEMEEF VICE CHAIFMAN




